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MR. SPEAKER: Every member
says something important.

SHR] SATYASADHAN CHAKRA-
BORTY: I have learnt a lesson and
you are very kind enough to teach
us. The Speaker's Chair should be
respected and we always abide by
your ruling. This morning, .
Stephen openly violated your ruling.

MR. SPEAKER: No, not yet. I will
look to that.

(Interruptions)

SHRI SATYASADHAN CHAKRA-
BORTY: This cannot be tolerated.
(Interruptions) Wil] you allow me to

speak? If I do something, will you
allow me to do?

MR. SPEAKER: I will not allow

you neither 1 will allow Mr. Stephen
to go unchecked.

(Interruptions)

MR. SPEAKER: Rao Birendra
Singh.

(Interruptions)
SHRI RASHEED MASOOD—rose.

MR, SPEAKER: What do you
want?

MR. SPEAKER: That has been
disposeq of. You had not heard me.

{Interruptions)
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MR, SPEAKER: Why donh you

listen to me? Why did you not keep
your ears open? If you had done
it, then you would have listened to
me. [ have done it.
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MR. SPEAKER: No, no, I have al-
ready allowed it under 377. I would
not listen.

=t TwaTy HiAw welt . i
T g «ifag
MR. SPEAKER: Rao Birendra
Singh.
(Interruptions)
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(Intertuptions),

MR, SPEAKER: I have already al-
lowed it. Please sit down. Don't
record.

(Interruptions) **

12,18 hrs
PAPERS LAID ON THE TABLE

Rice-MiLuing InpustRY (REGULATION
AND LicensiNg) Aumit Ruiks, 1980

THE MINISTER OF STATE IN THE
MINISTRY OF AGRCULTURE AND
RURAL RECONSTRUCTION (SHRI
R, V. SWAMINATHAN): On behalf -
of Rao Birendra Singh. I beg to
lay on the Table a copy of the Rice-
Milling Industry (Regulation and Li-

**Not recorded.
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censing) Amendment Rules, 1880
(Hindi and English versions) publish-
ed in Notification No. G.S.R, 732(E)
in Gazette of India dated the 31st De-
cember, 1980, under gub-section (4)
of section 22 of the Rice-Milling
Industry (Regulation) Act, 1958
[Placed in Library. See No, LT-
1987$81]

InsuraNcE CLArMs Boarp (AMDT.)
Rures, 1981,

THE MINISTER OF STATE IN THE
MINISTRY OF SUPPLY AND RE-
HABILITATION (SHRI BHAGWAT
JHA AZAD): I beg to lay on the
Table a copy of the Insurance Claims
Board (Amendment) Rules, 1981
(Hindi and English versions) publish-
ed in Notification No. G.S.R. 183 in
Gazetie of India dated the 14th Feb-
ruary, 1981, issued under section 57
of the Displaced Persons (Debt Ad-
justment) Act, 1951, [Placed in Lib-
rary. See No. LT-1988/81].

ANNUAL REPORT AND REVIEW OF INDIAN

INsTITUTE OF Mass COMMUNICATION,

New DevHr ror 1970-80 wrTy StATE

JMENT FOR DELAY AND ANNUAL REPORT

oF REGISTRAR OF NEWSPAPERS FOR INDIA
oN ‘Press 1w INpra, 1979

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (KUMARI KUM-
.UDBEN M. JOSHI): I beg to lay on
the Table:—

(1) (1) A copy of the Annual
Report (Hindi and English versions)
of the Indian Institute of Mass Com-
munication, New Delhi, for the year
1979-80 along with  Audited Ac-
counts.

(ii) A copy of the Review (Hindi
and English versions) by the Gov=-
ernment on the working of the
Indian Institute of Mass Communi-
cations. New Delhi for the year
1979-80.

in Dehi (C A)

(2) A statement (Hindj and Eng-
lish versions) showing reasons for
delay in laying the papers men-
tioned at (1) above. [Placed in
Library. See No. LT-1889/81].

(3) A copy of the Annual Report
(Part I) (Hindi and English ver=
sions) of the Registrar of News-
papers for India on ‘Press in India
1979 [Placed in Library, See No.
LT-1990/81].

MR. SPEAKER: What do you want?
(Interruptions)

MR. SPEAKER; Nothing doing; no,
no.

(Interruptions)
MR. SPEAKER: Please sit down.

Nothing will go on record without my
permission.

(Interruptions) **

1220 hrs,

COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS

SIXTEENTH REPORT
SHRI G. LAKSHMANAN (Madras
North): I beg to present the Sixteenth
Report of the Commitee on Private
Members' Bills and Resolutions.

1220 1/2 hrs.
CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

INCREASING INCIDENCE OF ROBBERIES AND
DACOITIES IN DELHI,
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**Not recorded.



